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Bon'bla Smt.Lakshmi Suaminathan, membar
qh i*].L.Maana
<^/'a Sh N.R.Maena* ASM* ..

R/O
Disttoflozzafat Nagaf*

o,. Applicant

(None for tha applicant )

-  co?sr.rsR3™^
Distt. Muzzafar Nagar, Rgapondants

(By Adv/ocata Shri Rajaav Shattna )
n p n r R (ORAL)

(Br.'bl3 Smt.Lakshmi Suaminsthsn, Wambar O)
This is a part heard case and on tha last

data i.e. U.11.1996. raspcndants had baan given an
opparbunity to file reply on behalf of Raspondent 3.
Shri Sharma,learnad counsel submits that although rap y

i-> 1 Q tri tsarv/a on the applic an s
is ready, he has bean unable to serve

<p-6^ U. k) taken on record,
counsel, and tha same is taken on r

The brief facts of the case are that tha

:  applicant uho uas posted at/h-li^RlV Station is
aggriavad by tha order/t?ansfarkng him from Shamli a
nanani uhich has bean passed by Raspondent 2(Ann.A.l)
A*llttedly. the applicant has Joined the post at flanani.
msanuhila the applicant uas saruad uith another transfer
order dated l7.4..96 transferring him from ..Aanani to



-C Dharodhi(OMY) Haryana. The Tribunal by order dated 24.4«96
had stayed the impugned transfer order dated 17,4896 uhich

has been continued from time to time. The applic ant has

challenged the transfer order, i n t^erjr al i a a. on the ground of

raalafide alleged against Respondent 3,

^  sesn the reply on behalf of Respondent 3, It
ie noted that Respondent 3, Shri Raj Singh, Traffic Inspector

is posted at Headquarter Shamly, Rly Station, Shamli. The

impugned transfer order transferring him from !*lanani to

Ohatodhi has been passed by the competent authority ,namely,

Divl.Personnel Officer, N.Rly8,Neu Delhi i, e. Respondent 2.

Therafora, there appears to be no merit in the allegations

made by the applicant regarding malafide action on the part

of Respondent 3 that he has been instrumental effecting his

transfer from 1*1 andhi to Dharodhi,

I" the facts and circumstances of the case, therefore,
I find no merit on.''Apart from that, the

application is als^, dismissed for default and non prosecution.
In the result, the application fails and it is accordingly

dismissed. No order as to costs,

(Smt,Lakshmi Suaminathan)
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